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Companies Act 2013,
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87/2006 DILIPF TIMBLO v. SOCIEDADA DE FORMENTO

ORDER
CA No. 27/PB/2016:

CP No. 87 /2006 has been received by transfer from the C.L.B. and it was
required to be transferred to the jurisdictional Bench at Bombay. The
present application CA No.27/PB/2016 has been filed with a prayer that
the matter has been heard by one of us (M.M. Kumar, CJ as Chairman,
CLB ) at great length and therefore it may be heard at Delhi to save time

and cost.

Notice of the application.

Mr. Rajan Narayan, ld. counsel states that he has no objection if the
arguments are continued at the Principal Bench, Delhi and he has also
agreed that it would save time and cost. Parties undertake to file
additional volume of the pleadings as the matter would now be heard by a

Division Bench.

In view of the above, the application is allowed. CP No.87/2006 shall be
heard by the Principal Bench at New Delhi on 26.08,2016 at 10.30 AM.
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